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IN THE ;ENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD 

AT HID ERABAD 

O • A. No • 10 56/92 

BET;EEN: 

Y .Peddasetty 

A N D 

The Superintendent of Post 
Offices, Kurnool Division, 
Kurnool - 518 001. 

The Director of Postal Services, 
Office of the Post Master General, 
A.?., Southern Region, kshoknagar, 
Kurnool - 58 005. 

te of Order: 
	1 

Applicant. 

.• ReSptdentS. 

Counsel for the Applicant 

Counsel for the Respondents 

aiah 

CORAM: 

HON 1BLE SEI T.CHANDRASEIUIARA REDUL,MEMBER(JUDL.) 

1. 2 

UR 
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Order of the Single Merrber Bench delive 

Hon'ble Shri T.Chandrasekhara Reddy, Menther(Judl.). 

This is an application filed under 

the Pdministrative Tribunals Act by the applicant 

quash the major penalty proceedings issued as against 

by 

19 of 

ER 

applicant as per orders dated 27.2.1992 by the re 
	d!ents herein. 

The facts so far n necessary to adj idate this 

OA may be briefly stated as follows:- 

The applicant had been working as L.S. 9. Postal 
Assistant at Kurnool Head Post Office. For alleged riksappropriati• - 

the applic-had been proceeded by the respondents for a minor 

penalty under Rule 16 of the C.C.S.(C.2.A) Rules. T iie First 

respondent Tfrr his orders dated 14.3.1991 had imp fsed a 

penalty of withholding of one increment for 2 years without 

culative effect. 	hile so, the Director of Postait/Services, 

Office of Post Master General, Kurnool, in exercise f powers 

conferred upon him Under Rule 29 of CCS (CWi) ru1est965 

eviseoLthe said orders dated 14.3.1991 iLposed 

on the applicant and remitted back the matter to th disciplin 

authority as per orders dated 14.5.1991\ 	 - - 
-- 

initiate major penalty proceedings under Rule 14 of CCS (CCA) 

rules 1965 from the stage of chargesheet that hapkjteen issued. 

The Superintendent of Post Offices had again issueA a charge if 

under Rule 14of OCS (CCA) 1965 and it is the issuEnce of the 
f#Q rro - 

said charge s'ht-t that is questioned in this O.A. 

4.9 	 We have heard today at the admission tage 

Mr.P.Rahtaiah, Advocate for the applicant and Mr.N .Devraj, 

Standing Counsel for the respondents. 

In 
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The Superint1endentof Post Offices, Kurnool Division, 
Kurnool-001. 
- 
The 

- 
Director. of Postal Services; Office of the Post 

Master Generai,L A.P., 	SoutterMRégidn, Ashoknagar; Kurno 1 

One copy to p.Rathaiah, advocate, Lingala complex, 
H 	1st flOor, 	ii.-not 9-33/3, Dilsukhnagar, Hyd. 

One copy to Sri4 N.R.Devaraj, Sr. cGSC, CAT, Hyd. 
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5. 	We may refer to clause 'C' of Rule 29 

Rules which says that the competent authority has 1 

remit the case to the authority-which made the ord 

other authority directing such authority to make S 

enquiry as it may consider proper in the circumsta 

case; So, it is evident from the said-provision or 

CCS (CCA) rules that the competent authority has g 

remand the matter to-the Lower authority for furth 

Exactly in this-case; the competent authority haä 

back the matter to the disciplinary authority for 

enquiry. But while remitting the iatter back the 

authority has to order fresh hearing from the stag 

was considered to be defective. So, in view of th 

circumstances of the case, a proper -direction is 

given to the respondents with regard to the conti 

enquiry from the point 01 the defect was committe 

proceeding under Rule 16, the respondents.had crd 

of the chargesheet as against the applirant. Hen 

the respondents to continue the enquiry under Rul 

(CCA) Rules from the pojnt of the issuance of the 

sheet and complete the enquiry in accordance with 

regulations. The application is allowed accordin 

this extent only, leaving the parties to bear the 

ccS (CCA) 

Ot power to 

r or to any 

ch further 

ces of the 

29 (c) of 

t power to 

r enquiry. 

ema nd ed. 

urther 

evising 

the enquir 

facts and 

able to be 

ation of th 

tihile 

ed issue 

we direct 

14 of OCS - 

aid charge. 

ules and 

y to 

own costs. 

h 

(T. CHhNDRASEKH4K RDY) 
i€mber(Judi.) 

- Dated: 4th Decertiber, 1992 

(Dictated in Open 

L 
Sd 
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TYPED BY 	 COt'ARED BY 

IN THE CENTRAL 	STRATIVE i\RIBUNAL 
CHEC}D BY 	 APPROVED BY 

HYDERABAD BENCH 

HYDERABAD 

IN THE CENTRAL ADMINISTRATIVE TRIBUNLL 
HYDERABAD BENCH: AT HYDERABAD 

THE HON'BLE 

THE HON'BLE :M(A) 

THE HON'BLE MR.T.CHANDPASEKH&R REDDY:M(J) 

At\D. 

THE HON'BLE MR.C.J.\ROY :MEMBER(JuDt7 

Dated: 	//J1992. 

C— 

Q1RSE/3UrEMENT; 

B 

O.A.No. 	/oc/ 

Admitted and Interim Directions issued 

tizfi owed 

Disnosed of with directions 

pv rn 

Dismissed 

Dismissed as With drawn 

Dismissed for defaqit 

M.A. Ordered/Rejected 

Jø—order as to costs. 
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